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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 7506 of 2026

Shri Durgagji Inter College Sehda And Another

..... Petitioner(s)
Versus
State Of U.P. And 5 Others
..... Respondent(s)
Counsel for Petitioner(s) :  Anand Tiwari
Counsel for Respondent(s) . C.S.C., Rameshwar Prasad Shukla

Court No. -6
HON'BLE PRAKASH PADIA, J.

1. Pusuant to the order passed by this Court, Instructions dated
25.02.2026 received under the signature of Tehsildar Sadar Azamgarh
placed before the Court the same is taken on record.

2. Along with the Instructions, a letter dated 24.02.2026 written
by Tehsildar Sadar Azamgarh to the petitioner is also appended stating
therein that notice dated 14.01.2026 issued to the petitioner was recalled.

3. After going through the same, it is very fairly argued by Sri Anand
Tiwari, learned counsel for the petitioner that since the notice has been
withdrawn, no cause of action would further survive and the present
petition has now become infructuous but a prayer has been made to direct
the authorities not pass any such order in future in any proceedings and
the proceedings must be initiated in accordance with law.

4. This prayer has not been opposed by learned Standing Counsel.

5. Consigned to record.

(Prakash Padia,J.)
February 26, 2026

saglain
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SYED MOHAMMAD SAQLAIN HAIDER
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